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M/s. Mapro Fruit Bar LLP, 
112, Shendurjane,  
Wai Surur Road,  
Wai- 412803. 
 
PAN : AASFM4856C            .......अपीलाथᱮ / Appellant 
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Assessee by  :   Shri P. D. Kudva 
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आदेश / ORDER 
 
PER PARTHA SARATHI CHAUDHURY, JM:  

This appeal preferred by the assessee emanates from the order of the 
Ld. Pr.CIT-3, Pune dated 12.03.2020 for the assessment year 2015-16 as per 
the grounds of appeal on record. 
 
2. When the matter came up for hearing, ld. AR for the assessee filed a 
letter dated 28.01.2022 seeking permission to withdraw the above captioned 
appeal.  The relevant contents of the said letter dated 28.01.2022 is 
reproduced hereunder :- 

“The assessee has raised three grounds of appeal pertaining to a single issue 
viz. is deduction under section 80IB of Income Tax Act, 1961 claimed by the 
appellant. 
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Following the section 263 order, the AO has verified the claim and made part 
disallowance relating to the computation of claim, which is contested before 
CIT(A). 
The appellant does not wish to pursue the appeal against the 263 order.  The 
grounds of appeal are not pressed.  The appeal may be disposed off 
accordingly.”  

3. Considering the above submissions of the ld. AR for the assessee and 
ld. CIT-DR’s no objection for withdrawal of the present appeal, we hereby 
grant permission to the assessee to withdraw the present appeal.  
Accordingly, the above captioned appeal stands dismissed as ‘withdrawn’. 
 
4. In the result, the appeal filed by the assessee is dismissed as 
‘withdrawn’. 
  

Order pronounced on this 02nd day of February, 2022. 
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पुणे / Pune; ᳰदनांक / Dated : 02nd February, 2022. 
Sujeet   
आदशे कᳱ ᮧितिलिप अᮕिेषत / Copy of the Order forwarded to : 
1. अपीलाथᱮ / The Appellant.  
2. ᮧ᭜यथᱮ / The Respondent.  
3. The Pr. CIT-3, Pune. 
4. िवभागीय ᮧितिनिध, आयकर अपीलीय अिधकरण, “बी”  बᱶच,  पुण े/ DR, ITAT, “B” Bench, Pune.  
5. गाडᭅ फ़ाइल / Guard File.  

               आदशेानुसार / BY ORDER, 
 

// True Copy // 
                                             Senior Private Secretary 

                            आयकर अपीलीय अिधकरण, पुणे / ITAT, Pune. 
 


